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Respondent(s) 
V/s 	The 06 (Poets), New Delhi & 2 Ore 

APPLICATION NO. 

W.P. NO. 

Appliôant Cs) 

Shri H.V. Sreenivseamurthy 

To 

I. Shri H.V. Sreenivasamurthy 
Circle Complaints Officer 
Offiàe of the Post Master General 
Karnatak Circle 
Bangalore - 560 001 

2, The Director General of Posts 
Ministry of Communications 
New Delhi - 110 001 

3. The Post Master General 
Karnataka Circle 
Bangalore - 560 001 

The Deputy Director of Accounts(P) 
Karpataka Circle 
G.P.O. Building 
Bangalore - 560 001 

Shri M.S. Podmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject ; SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER 

passed by this Tribunal in the above said application(s) on 

PUTY 	i e"

8-6-88 

Encl 	As above 	 (JUDICIAL) 



BEFORE THE CENTRAL ADr1IrUSTFATIVE ThIBUNAL 
B AN 0 AL OR E 

DATED THIS THE 8th DAY OF JUNE, 1988 

Present : Hon'ble Sri P.Srinjvasar, 	 flember (A) 

APPLICATICN No. 514/88(F) 

H.\J .Sreenivasamurthy, 

Circle Complaints Of'ficer, 
0/0. The Postmaster Genelal 
Karntaka Circle, 
Panglors - 1. 	 .... 	 Applicant 

vs. 

Director General of Posts, 
Nlinistry of Communications, 
Government of Indic, 
New Delhi - 1. 

The Postmaster General, 
Karnataka Circle, 
Eang1oie - 1. 

The Jy.Director cf A/cs(P), 
Karnataka Circle, 
GPO Building, 
Bangalore - 1. 	 ... 	 Respondents 

( Sri M.S.Padmarajaiah 	•.. 	Advocate ) 

- 
This application having come up for hearing 

RAT4, 
today, 	Hon'hle Sri 	P.Srinivasan, 	iember (A) made the following ( 

OP.DEF: 

i) 
I 

In this application
S
, 	the applicant who is workinc. 

* _1 
BANG as a Circle Complaints Officer in the Poet and Telecraph 

Jepartment, 	Bangalore, 	compl4ns that though he was promoted 

to the Group 'B' cadre by the same order dated 24.1.1980 as 

Sri I-.P.Kamath who was junior to him, in fixing his initial 

pay in the higher scale, the date of next increment was noted 

as 1.2.1931 whereas that of Shri Kamath was noted as 1..1981. 

He preys that the date of next increment in his case should 

also be fixed as 1.1.1981, subsequent increments fallinc due 

on the 1st of January, each year. 

i•) 	-- 
I 	 t. 
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The applicant argued his case himself. He 

submitted that though he was promoted to Group 'E' by order 

dated 24.1.1930 along with Shri I.P.Vamath he was not re—

lieved trom:his earlier post till 8.2.1980 and sq he could 

join the hiç:her post only on 3.2.1980 while Shri F.P.VamBth 

was relieved earlior and eas able to join duty on 301.1980. 

Therefore, his reporting for duty in the higher post was 

delayed for no fault of his and for this reason he should 

not be made to suffer by oettinc his increment ope month 

later than Shri Karnath. 

Shri i1.S.Padrnarejaiah, learned couhsel for the 

respondents subnits that theie is no merit in the application 

because the difference in dates of incrementue to the 

different dates on which the applicant and Shri Kamath joined 

the higher post. 	This is not a case where the diffece has 

arisen purely by reason of application of fl 220 in both the 

cases. Since the applicant joined the higher post later his 

increment falls due later, but otherwise the initial pay 

fixed on promotion was the same for both. 

Havinc. heard both sides I am of the view that 

this application has no merit. Pay in a higher post can be 
C. 

\\\drawn only from the date a parson joins that post. it was 
S 	 - 

Ithe applicant's misfortune that he was relieved from the 

.5 	

)ower post later and therefore, joined the higher post a 

J 'S JJ 
. 	 few days later and that too in the following month. If he 

had joined a few days later in the same month, ~the date of 

increment would have been the same for him as ih the case of 

Shri Kamath. There is no rule by which the dat~e of increment 

of a senior could be fixed as the same date as that of a 

j ___ 

junior, even though the latter joined 
_

ter. In this view, 

. . . 3/— 
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this application has to fail. It is upto the administrative 

authorities, if at all, to consider the matter from the point 

of view of hardship under FF 27. The applicant is free to 

move the Director General, P. & I in this regard for such 
LL11) 

relief,as the latter may deem fit to give him. 

5. 	 In the result the application is dismissed. 

Parties to bear their own costs. 

SO\ ~ - 
11 

MEI1BF (A) 

TRUE COPY 

PpUjW8~GISTRA4 (int) 
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